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MlNJS[RY OF f1NANCE 
(l)epe11meat of }teJeaue) 

(CENTRAL BOARD OF DIRECT TAXES) 

NCm.(IICA'110N 

NeW Delhi, the 28th July' 21H 0 

No. 6Sf201t-Ineome-Tait 

s.o. t849(E).- In exercise of the powers cbnferred in sub-secnona (l} and (2) of aection 120 of the Income-tax Act, 1961 (43 ot 
- . 

1961), the Central Board of Direct Tues hereby makes the following amendments to the notification of the Government of India, 

Ministry of Finance, Department of Revenue, Central Board of Direct Tues number S.O. 732(E) dated 3rc1 July, 2001, namely:-

1. In the said notification, in Schedule-I, fqr serial numbers 1,2,3, and 4 and the entrie~ relating thereto", the following serial 

numbe~ and entries shall, respectively, be substituted, namely:-

. 

Ill 121 131 14' (S) 
. 

161 
"1. Commissioner of Hyderabad, In the State of · Andhra (a) Persons referred to in (a) In the case of companies registered.under 

Income ·Tax, Andhra Pradesh,-
·-

item (a) of column (6), the Companies Act, 1956 with the name 
Hyderabad-I Pradesh Districts of Hyderabad being companies beginninc with any of the alphabet 'A', or 'B' or 

and ~ga Reddy. regi.ate1:ed -under the 'C' or 'D' or. 'F'; 
. ~panics Act, 1956 and 

having regiatered office in 
the. area mentioned in . column (4); 

(b) persons being (bl In the case of an individual, who is a 
individual referred to in director or a managing director or a manager. 
item (b) of column (6); or a secretary in the· companies mentioned at 

item lal •bove; 

.. r 

·, 

= 



(c) persons being (c) persons having principal source of income 
individual or Hindu from 'salary'; 
Undivided Family, 
referred ,to in item (c) of 
column (6), and residing 
within the territorial area 
mentioned in column (4); 

(d) persons referred to in 
item (d) of column (6) 
being other than 
companies · deriving 
income from sources 
other than income from 
business or profession 
and residing within the 
territorial ¥ea mentioned 
in column (4); 

(e) persons referred to in 
item (d) of column (6), 
being · other than 
companies deriving 
income from business or 
profession and whose 
principal place of 
bu~ess is within the 
territorial area mentioned 
in column (4); 

(f) persons referred .to in 
item (d) of column (6), 
being companies 
registered under the 
Companies Act, 1956, 
and havimz relristered 

·-
\ 

(d) persons whose principal source of income 
is from any activity associated with moviet1, 
films, television, music, art, photography and 
such other entertainment industry of similar 
nature, including audio or video production, 
distribution, . display, software support, 
infrastructural support, technical support, 
financing, stage slwws and also including 
cases of artists, video and disc jockeys, cable 
and radio operators. -



/ 

• • 

Commissioner of Hyder~bad, 
Income . Tax, Andhrtf -·-
ttycleral?ad .. JI . Pradesh_ 

_In. the State of · Andhta 
'Pradesh-

_', "'-1 · Districts of 
Jiyd~abad · and Ranga 
Reddy. 

·(AfRajendra Najar 
(BJ Shamsaba,d 
(C) Mahesw¢am 
(Pl Moinabad . 
'(lj!)·~~ 
JF) Yikllnlbad, .- -1 

(G) Shabad · 
-(H} Chevella 

offi~ in _ the area 
mentioned in column 4 . 
(a} P-ensons referred to· in 
item (a) of column (6), 
1:)eing companies 
registered - _ under tl;le 
Companies Act, 1956!: 
h. avirig ~egistered offi . . 
the area· menti<med in 
column (4) and ___ other 
than persons referred to 
in item (d) of column 6 of 
~l'{o. 'l; --

- (d):'ptraons ~ferred to iri 
iwm· (c) of column (6), · 
being. . other than 

-(I) Nawabpet . l'ftft'lnAftfee. . derivin ___ .....,... . . . g 
(J) Mominpet 

Basheerabad ' 
· incoine from business or 

e'8ion -and whose 

' 

. . 
(a) .In the case of companies registered tinder 
the Companie& Act, 1956 with the nam'.el 
l>eginrungwitl;l-any of the alphabet 'E', or 'G' or 
'H' or 'I' or V' or 'I{' or 'T'; 



(LJ Yalal 
(MJ Tandur 
(N) Darur 
(0) Pargi 
(P) Dona 
(Q) Gandeed 
(R) Marpally 
(SJ Kulkicheria 
(TJ Pudur 
(U) Peddemul 
(VJ Shankarpalle 
(W) Bantaram 

principal place of 
business 1s within the 
territorial area mentioned 
in item (b) of column (4); 

. 

(cJ District 
Kaiimnagar . 

of (e) persons referred to in 

(d) Mandals of Medak 
District: 

(AJ Sangareddy 
(BJ Sadasivapet 
(CJ Zahirabad 
(DJ Kowdipalle 
(E) Jharasangam 
(FJ Kalher 
(GJ Kohir 
(H) Kondapur 
(IJ Kangti 
(JJ Manoor 
(K) Munpally 
(L) Narayankhed 
(M) Nyalkal 
(NJ Patancheru 
(O)Ramachandrapuram 
(P) Raikode 
(Q) Andale 
(R) Pulkal 
1Sl Rae:ode 

item (d) of column (6J 
being other than 
companies deriving 
incoine from sources 
other than income from 
business or profl!ssion 
_and residing within the 

· territorial area mentioned 
in item (c) of column (41; 

(f) persons referred to in 
item (d) of column (6), 
being other than 
companies, deriving 
income from business or 
profession and whose 
principal place of 
business is within the 
territorial area mentioned 
in item (c) of column (4); 
and 

(g) persons referred to in 
item Id) of column (61 

(d) all cases of -persons referred to in 
corresponding entries in items (e), (f) and (g) 6f 
,column (5); 

(e) · In the case of an individual, who is a 
director or a managing director or a manager 
or a secretary in the companies mentioned at 
item (g) of column (5). 



I 

3. 

.. 

Commissioner 
Income-tax, 
Hyderabad-III 

of Hyderabad, 
Andhra 
Pradesh 

(T) Alladurg 
(U) Tekmal 
(V) Jinnaram 
(W) Papannapet 

' (X) Kulcharam 
(Y) Narsapur 
(Z) Hatnoor 

In the S~te of Andhra 
Pradesh, -
(a) . Districts of 
Hyderabad anc;I Ranga 
Reddy. 

(b) Hyderabad Mi,inicipal 
Wards, 6, 7, 8(1). 8(2), 
8(4) and 9. 

being colllpanies 
registered under the· 
Companies . Act1 1956, 
and haviQg ~egistered 
office . in th,e area 
mentioned .in itelll (c) of 
column (4); · 

(h) persons, being 
individual referred to in 
item (e) of column (6j. 

(a) Persons referred to in (a) In the cs of companies registered under 
item, (a) of column (6), the Compai..es Act, 1956 with the name 
being companies beginning with any of the alphabet 'R', or 'S' or 
tegl&tered under th~ 'U' or 'V' or 'W' or 'X' or 'Y' or 'Z'; 
Gotripanies Act, 1956, 
anp havin~ registered· 
office in the ~a 
mentioned in item (a) of 
column {4) and other · . 
than per$ons referred to 
in item (d) of column 6 of 
Serial No._ 1; 

(b) persons being 
individual referred to in 
item (b) of column (6); 

(c) persons referred to in 
item (c) of column (6), 
other than companies 
deriving incollle from 
sources . other than 
income from business or 
nrofession and residin11; 

(b) In the case of an individual, who is a 
director or a managing director or a manager 
or a se~ in the co1I1panies mentioned at 
item (al above: ' 
(c) Cases other than those whose principal 
source of income is from 'Salary'; 



. . 

I 

I 

tc} District of Kumool. 
(d) M,-idals of Medak 
Piatrict .. · 

i.' 

within the territorial area 
Illentioned ,at itelll (bl of . 
colwnn (4); 

(d) pereons referred to in 
iteill (c) of colwnn (6), 
other. than coillpanies 
deriving · income from 
business or profession 
and · whose principal 
place of business is 
within the terri(orial area 
mentioned in itelll (b) of 
colwnn (4) ~d _who iµ-e 
not covered byit• (d) of 
column 6 of Serial No. 1: 
(e) all.case11 referred to in 
item (d) · of column (6), 
o~ · \than · companies 

(A) Siddipet . , , 
~)·Gajwel D.1 ·i:, 

(C) Warpl 

~ving-:,•income from 
. ' ' ·, "-' 

·: 'sources ~.,_other. than 

. (D) Nangati®,r· ZJ: . 
lE)'.Jagdevpur 0 • · 

, (F) Kondapak 
(G)Mulugu 

· (H) Chinna Kodur · 
(Il Pubbak 
(J) Mirdoddi 
(K) Ooultabad 
(L) Toopran · 
·(M) Chegunta 
(N) Shankarampet 

. (Chinna) 
(O)~pet 
(P) Medak 
IOI Sbankarami:>et IAI 

io~me •from:busfuess or 
prof~llion and .. residing 
within ·• the territorial 
areas mentioned in items 
le) and (d) of column (4); 

(f) persons referred· to in 
item (d) of column ·. (6), ' 
other . than companies 
deriving income from 
business or profession 
and whose principal 
place of business . is 
within the territotial 
areas mentioned in items 

. lcl and ldl of column 141: 

.. 

(d) all cases of persons referred to in 
corresponding entries in· items (e), (f) and (g) of 
column (5); 

fe) In the case ~f an 'individufil, who is a 
direc(9r or a managing director or a· manager 
or a secretary in the companies mentioned at 
item (g) of column (5). 

, 

w 
k 
"' § 



{b) In the · State · of "{~ ;~8 referred to in 
Andhra ~. iteij& (Q) of colwnn - (6), 
H~erabad Municipal ~· other tlu!,n 
W~s 1 to · 5 of COJDP.anies derivi.ng 
·Hyderabad.· income . . from sources 

- - otl;ler than incoine , fro1Xl 
busineu Or · profession 
and reaidin withui the 



. . 

(c) District 
Mahabubnagar 

., 

territorial area mentioned 
in item (b) of column (4); 

(d) persons referred to in 
item (c) of column (6), 
being other than · 
companies deriving 
.income from business or 
profession and whose 
principal place of 
business is · within the 
territorial area mentioned 
in item (b) of column (4); 

of (c) persons referred to in (d) all cases of persons referred to in 
item (d) of column (6), corresponding entries in items (e), (f) and (g) of 
being other than column (5); 
companies deriving 
income from sources· (e) · in the case of an individual, who is a 
other than income from director or a managing director or a manager 
business or profession or a secretary in the companies mentioned at 
and residing within the item (g) of column (5).•. 
territorial area mentioned 
in item (b) of column (4); 

(1) persons referred to in 
item (di of column (6), 
being · other than 
comp~es . deriving 
income from business or 
profession and whose 
principal place of 
business is within the 
territorial area mentioned 
in item (b) .of column (4); 



~ 

I (g) persons referred to in 
item (d) of column (6), 
being companies· 
registered under the 
Com:panies Act, 1956 and 
having registered office in 

, the area mentioned in . 
item (b) of column (4); 

(h) persons, being 
individu!ll referred to in 
item I.el of column 161. 

· This notification shall come into force from the date of publication in the OfficiP 1 ~ · 

-; . 

. [F. No. 187f.28/2005-ITA-1] 

RAMAN CHOPRA, Director (ITA-1) 

Note:-;1'he prh?cipal ~9tification was published in the Gazette oflndia, Part II, Section 3, Sub-section (ii), vide, number S,0.732(E), 
: ,_dated the 31• July, 2001 and lastly amended, vide, number S.O. 1843{E), dated 27th May, 2010. ·· 

' . . . ' 

Printed by the Manager, Government ol .India.Pross. Ring Road, Mayapuri, New Delhi·l !0064 
111d Published by the Controller of Publications, Delhi·l lOOS4. 

. 




